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BEFORE THE NATIONAL GREEN TRIBUNAL
Eastern Zone Bench, Kolkata
Original Application No. 48/ 2025/ EZ

IN THE MATTER OF:
A.K. Enterprise
.. Applicant
-Vs-

The State of West Bengal &Ors.

.. Respondents

SUPPLEMENTARY AFFIDAVIT OF THE APPLICANT TO THE
ORIGINAL APPLICATION FILED BEFORE THE HON’BLE TRIBUNAL

I, MotaharHossian Khan, aged about 41, son of MusarafHossain Khan,
residing at Village Kumarpur, Patel Nagar, District Birbhum, Pin 731

132, do hereby solemnly affirm and state as follows:

1. That I am the Applicant of the Original Application. 1 am well
acquainted and fully conversant with the facts and circumstances

of the case. I am competent to make, affirm and swear the instant

T affidavit.
/& PRI\

£ )/'/ ‘\;\ \‘8 That the present original application has been filed challenging,

7 ! \\ inter alia, impugned order dated 7!hAugust, 2025 passed by the
;“”‘1 f;;\'\"\'-\g\-éigg?.\rz' b b ;fRespondent No. 5 — District Magistrate Birbhum and also the
i\ N\ ?g.jé-:};“ﬂ-&k‘{ 2&3& / {J illegal, wrongful and arbitrary actions on the part of therespondent
u (5{ /,’f authorities.

SNm——" 3. It is the specific case of the Applicant that the impugned order is
ex-facie illegal and bad in law, inter alia, on the ground that the
unit of the applicantoperates without valid subsisting
consent/permission/clearance from the appropriate authority from

the date of inception till date when as a matter of fact:
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(i) That the West Bengal Pollution Control Board has granted a
‘Consent to Establish’ to the unit of the Applicanton
12thNovember, 2020;

(i) And thereafter, the West Bengal Pollution Control Board
has granted ‘Consent to Operate’ on 24th June, 2022for the
period April, 2022 till March, 2026.

4, The Unit of the Applicant, therefore, had avalid
permissions/consents from the board to establish and operate the
unit and thus, the findings contained in impugned order are
absolutely wrong and incorrect and the impugned order is liable to

be set aside.

5. The Applicant, by and under a cover letter dated 2»d May, 2025
has forwarded all the required documentsincluding the wvalid
consent to establish and operate but to the utter dismay and shock
of the Applicant, the Respondent No. 5 has not considered the said
documents and has passed the order impugned against the
Applicant. Copy of the cover letter dated 2nd May, 2025 is annexed

hereto and marked as Annexure “A”.

6. After passing of the impugned order, the Applicant again forwarded
all the required documents to the Respondent authorities by and

i X \_\ - .

o 4{. ﬁh‘ R }E\ under a cover letter dated 11t August, 2025, a copy whereof is

: &\annexed hereto and marked as Annexure “B”. The Respondent

~AYA A\
' s SRR A\ - y :
Lased Ta0Rh N7 guthorities, however, also did not consider the same for reason
o\\_‘-’ \\..s N \ 1)
L bl Tr.a
[ ot .__zo\_'f\:i;\r;_a‘h | :I..‘i_ldisclosed.
i N - ™t
X W WO e ) Aad
\ af [:’I-'Q,;O'\‘?:{ QA= <=

(Y \ . s o/ . .
3 ‘:;1.{'\\ ‘1,.1,5,134"1 y. ?'.‘rApart from the aforesaid, the Applicanthas planted trees around
S /'/ H 73 . T B S
SNl N R = C-:,,:_;’ the periphery of the unit andsprinkles water as regular intervals to
control dust. Relevant photographs in this regard are annexed

hereto and marked as Annexure “C”,

8. The Applicant humbly states and submits that the Applicant as a
law abiding citizen of Indiahas obtained the required

permissions/consents to establish and operate the unit and to the
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best of their abilities have followed the environmental guidelines

for stone crushing units.

9. The Applicant respectfully submitsbefore this Hon’ble
Tribunalthatthe aforesaid facts are essential facts which are
required to be taken into consideration at the time of hearing of the

instant application.

The statements made in paragraph Nos. 1 to 8 of this Affidavit are
true to my knowledge and belief and the rests are my humble

submissions before this Hon’ble Tribunal.

Prepared in my office ~

Identified by me ™

Advocate (
.~ A.K.ENTERPRISE
Motahwy- HoGoatn kirona
Proprietor

Salemniy affirmed and deslared DEPONENT
Belore me onJddentifieation

PRASENJIT SAHA
Motary, Kolkata, Govi. of ndia
Regn. No.-82438/2025

02 APR 2626
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Email-motahar.dsp@gmail.com 5(
04—' ;{ akenterprise094@gmail.com
motahar.cse@gmail.com
Office No :~ 8250908475 e
Mob:- 9434064023 / 9836855007

Vill- Jagatpur, P.O.- N. Jagaipur

2% . PS.- M.D. Bazar, Dist.- birbhum __ 7" = =\
\ 2 . PIN- 731127 _ il g 4,
o A ~— et ‘:’
2
Rl = Date.%% 05/2"2“5
The Office of BL & LRO
Md. Bazar

Birbhum, West Bengal

Subject: Submission of documents in response to Memo No. M&M/1630(172)/DL&LRO(B)/2025
Sir,

With due respect, we acknowledge the receipt of your Notice No.
M&M/1630(172)/DL&LRO(B)/2025, dated 04/04/2025, issued by your office. In compliance

with the instructions mentioned in the notice, we are submitting the following documents
related to our stone crusher unit along with this letter:

T a T
1. Gram Panchayet NOC _;_; 3 A N
2. Consent to Establish V"‘"‘ @ _
3. Consent to Operate y g;ﬂr PRASENJIT SAHAN
4. Land Conversion-1 i / CITY CIVIL COURT
5. Land Conversion-2 H 7| KOLKATA

; W\ () | REGN.NO.-524381 "'12’*
6. Land Revenue Receipt \\\ 12\ RV PIRY DATE
7. Gram Panchayet Trade License “-.\\“%,,\ 1710412030
8. Panchayet Samiti Trade License '=;‘-\«-\“{>\\__ &
. \\.\‘ i SR

5. MSME Certificate Y ,fw 'fﬁ:N-‘: (::)/ ;
10. GST Certificate =

e e

We hope that the aforementioned documents. a‘re comp!ete and accurate as per your
instructions. Should you require any further information or documents, kindly inform us, We
remain committed to adhering to the law and cooperating with your office.

Motahar Hossain Khan
Proprietor

AK. Enterprise

Jagatpur, Nischintapur-37
Md. Bazar, Birhhum

Thanking you
K. ENTE Rlb::
i L
ived Contain ot /f Z ‘? AScin
I-<emﬂ;\f&)l’iﬁE*d / wpri@lﬁ"
oafos |25
or, BL&ELRO

fn. Bazar Birbhur

(% Scanned with OKEN Scanne
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- Emaitmotahar.dsp@gmail.com ")é a
%'. u. akenterpﬁse094@gmail com

Office No :- 8250908475
Mob:- 9434064023 / 9836955007
: Vill- Jagatpur, P.O.- N. Jagatpur
S PS M.D. Bazar, Dist.- b.'rblzum
" PIN.- 731127

ENTERPRISE

Rl Nbsscimcrmsicson Data.éﬁ..—.lf?.ﬁ.l:?.%s
To
The
District Magistrate,
Birbhum, West Bengal

i

Subject: Re-Submission of documents in response to Memo No. M&M/4142 (155)/DL&LRO(B}/2025.

Respected Sir,

With due respect, we acknowledge the receipt of your Notice M&M/4142 (155)/DL&LRO(B)/2025, Dated
07/08/2025 issued by your office. Previously we submitted all this documents on to 02/05/2025, received

no. 1296 (attached this document) against Memo. No. M&M/1630(172)/DL&LRO(B)/2025, dated

04/04/2025. Again we are re-submitting the following documents related to my stone crusher unit along
with this letter:-

1. Gram Panchayet NOC
2. Consent to Establish
3. Consent to Operate R
4. land Conversion-1 "-'»',f' e o
5.Lland Conversion-2 !«
6. Land Revenue Receipt \
7. Gram Panchayet Trade &c@
8. Panchayet Samiti Trade L Q@
9. MSME Certificate ‘\ £
10. GST Certificate

Al ot
vornent nof Ventied
V' Saction
police affice

. Suri, dBirbhum 1 :
We hope that the aforementioned documents are comp[ete and accurate as per your instructions. Should

you require any further information or documents, kindly inform us. We remain committed to adhering to
the law and cooperating with your office.

Motahar Hossain Khan
Proprietor

A.K. Enterprise

Jagatpur, Nischintapur-37 LSt
Md. Bazar, Birbhum B.0.04E0. R B Thanking yow, K. ENTERPRISE

L\;\‘-L Mumki\

b"mpnetor

Copy to:-

1. The Superintendent of Police, Birbhum.
\\ﬁV/c/ﬂrdditlonal District Magistrate apd Bistrict Land & Land Reforms Officer, Birbhum,

The Block Pevelopment Officer, Md, Bazar Block. S
Thﬁﬁlﬁtk Land & Land Reforms Officer, Md, Bazar, Birbhum, Receu{ on \85\/.:1 ified

L‘Oﬂ

L. &L HO tad, Barar
P

G Scanned with OKEN Scanner
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